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CENTRAL ADMINISTRATIVE TRIBUNAL
QUWAHATT EENCH:

1, Original-Application _No.___l._(j_g_”_"_‘x 200X
2. Mise Petition No, ____._. . _
; LY _—rar . 7 .
3. ‘Contempt Petition No. ____ - <
4. Review ;\,pplic_a_’cion N‘ S /
" 3 _,[ & .
Apolicant(S) @ oK H Lo C......,VS=Union Of India & Ors
p FloiaTd erom g B AW 008 w4 8
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Notes fovf the Registry g@)‘ Date | “NAO?eder of the Trlbunal
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5T A @2062008 % Heord MrHK.Das, learned counsel

< dppearing for the Applicant.
- A
s b QL
. TR I This application has been moved by the
k- LB Agpphccnf challenging promotion  of
/}, y C/L O/ 1O 05

Respondem‘ No.5 to the post of Inspector of
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L

AT

Pfsf Offices on ad hoc basis. A copy of the
- application has already been served upon
1s.M.Das, learned Addl. Standing counsel
~tdr the Central Govt., who'is present on
bfholf of official Respondents.
}
¢,.) On  this matter the Applicant has
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- supmitted  representation before the
Rdspondent No.3 on 19.05.2008 which is still
pdnding. Leamned counsel for the Applicant
ingsted that the impugned order dated
1305.2008 may be stayed. Héwever
- ledmed counsel for the Respondem‘s prayed

‘ ’fh(%)f such a stay order may not bé passed
unjess the Respondents are heard. She prays
fontime for getting instruction in the matter.
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. 02.06.2008

However, since.. the representation
: preferrerd' by the Applicant s olréody
pending, the Respondents are directed not

to give effect to the Annexure-6 impugned

,1\‘ ~order dd‘ed- 15.06.2008 (if not dlready
\f(\ : ... implemented) fill the representation of the
‘)9}4} %JQ(J\ Applicant is disposed of.
Vo ¢
\;r\ @é\ , / oo up Callihis matter on 23.07.2008.
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Q‘ 23.07.2008 None appears for the A]pphcant Mrs
M. Das, learned Ad.dl btandmg (,ounsel j
appearing for the Rcspondcnt.s seeks more
time to file written statement.
issue notice to the Respondents calling
AR R upon them to file reply by 29t Augusst, 2008.
b AT b i A
o L I B T 5y ' Pendcncy of this case shall not stand on thc
o R RN B 2 G
f e > UL W : ‘way of the Respondents to consider the
CEeY 3¢ Wk onAw A 2408 : : —
: : it : R i
el AN Sk grievances of the Applicant as raised in his
?A> S . ) - representation _st_gwc ~pending with
oo B NS e dee ol . them.
G ~As war\\ L= @t\\’wé\x\.lﬂ :
“/’x) A s Nallie v .
\\\ Copy of the order dated 02.06.2008 be
Bacs: A tEWCATLH
ciued 9@«}«( L ' sent to the Respondents along with the
1303 ‘pon M. Midg iy notices.
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Copy of this order be also sent to all
the Respondents along with the notices.
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29.08.2008

O.A. 103 of 08

Despite notice no written statement

has yet been filed by the Respondents in this

case. Mr. M.U.Ahmed, learned Addl. Standing

counsei appearing for the Respondents seeks

more time to file written statement.

Cail this matter on 30.09.2008

awaiting written statement from the

Respondents.

30.09.2008

P

{M.R.Mohanty)
Vice-Chairman

My, H. K. Das, learned cmmgﬁ

appearing for the Applicant is present. Mrs.
M. Dad
Union of\India files a written statement in
Court; afty
#r.H.K.Das,
the Applicant.

Mr.H.K.Da

iearned Standing Counsel for the

serving a copy thereof on

sarmed counsel appearing for

learned counsel appearing
for the Applicant three weeks time o
file rejoinder. He \also prays that the
Respondents should ;ﬁroduce the
recordsf departmental files connected thh

this case. Mrs. M. Das, learned Ad&i;.

India makes a statemenk that, during

keep the departmental records r
Mrs. M. Das, learmed Standing Cov
the Union of India to be produced
hearing.

Call this matter on 318t October 20
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31.10.2008
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- 0.A.103 of 2008

Mr. H X Das, learned counsel
appearing for the Applicant, is present. Mrs.
. Das, learned Standing Counsel for the

Union of India files a written statement in

Court; after serving a copy thereof on

Mr.H.K.Das, learned counsel appearing for

the Applicant.

Mr.H.K.Das, learned counsel appearing

for the Applicant seeks three weeks time to

file rejoinder. He also prays that the
Respondents should produce the
recordsf departmental files connected with
this case. Mrs. M. Das, learned Addl.

Standing Counsel appeaﬂng for the Unton of

India makes a stateraent that, during

pendency of this case, this matter has

become m—fructuous and no records are

necessary. Without prejudice to the rivai

claims of the parties, the Respondents should |

keeli,tlngr@epm'bnenta’i records ready with

PUS

Mrs. M. Das, learned Standing Counsel for
the Union of India, to be produced at the

hearing.
Call this matter on 315 October 2008,

awaiting rejoinder from the Applicant.

-

{S.H.8hukla) {M.R.Mohanty}
Member{A) Vice-Chairman

No rejoinder has yet been filed.
Call this matter on 27.11.2008

awaiting réjoinder from the Applicant.

—

Member(A) Vice-Chairman

| %3

i
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27.11.2008 Written  statement filed by the
Respondents, has not been placed on record
of this case. Registry to verify the matter and
do the needful, without wastage of time. Mr.
H. K. Das, learned counsel appearing for the
Applicant prays for time to file rejoinder.

Call this matter on 28.11.2008.

_ iy
(M.R. léanty)

Vice-Chairman

Im

28.11.2008 Heard Mr H.K. Das, learned Counsel
appearing for the Applicant, and Mrs M.
Das, learned Standing Counsel for the

Union of India.

Challenging the ad hoc arrangement
made in favour of a ramk junior to the
Applicant, the Applicant filed the present
O.A. under Section 19 of the Administrative
Tribunals Act, 1985. During pendency of
this case, the Department/Respondents
have withdrawn the said temporary
arrangement (which was said to be
prejudicial to the interest of the Applicant)
and have given a regular posting against
the post, which was intended to be manned

by a temporary arrangement.

In the above view of the matter, the
present O.A. has become infructuous and

accordingly is hereby disposed of.

Send copies of this order to the
Applicant and to the Respondents in the
addresses given in the O.A. and free copies
of this order be supplied to the learned

Counsel for the parties.

{M.R. Mohanty)
Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH.
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O. A. No. 103/08
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In the matter of:-
O.A no.103/08

Written statement on behalf of

Respondent nos. 2 to 4

Sri Dilip Kr. Haloi
...Applicant /‘3
-Vs- ‘Z’*
Union of India and ors. Q{»
...Respondents <
-AND- k
<
In the mattér of: ‘5‘
X

(WRITTEN STATEMENT ON BEHALF OF RESPONDENT NOS. 2 to 4)

working as Superintendent of Post Offices, Nalbari Barpeta Division, Nalbari -
781335, do hereby solemnly affirm and state as follows:-

1. That | am the Superintendent of Post Offices, Nalbari-Barpeta
Division, Nalbari-781335. | have been impleaded as party respondent no.3 in
the above application. Accordingly a copy of the same has been served upon
me. | have gone through the same and have understood the contents thereof. |
am acquainted with the facts and circumstances of the case thereof. | have

been authorized to file this written statement on behalf of respondent nos.2 and
4.

2. That, | do not admit any of the statements save and except which
are specifically admitted hereinafter and the same are deemed as denied.

3hy
!
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3 That before traversing various paragraphs of the present original
application, the answering respondent would like to place the brief facts of the

case.
Brief Facts:

(A) That, a post of Inspector of Post Offices, Nalbari Barpeta Division
was fallen vacant on 14-02-08 due to the promotion of Sri R. K. Farid, Sub-
Divisional Inspector (Posts), Nalbari (West) Sub-Division. To fill up the said
post the answering respondent invited applications from eligible Postal
Assistant vide its office letter dated 26-02-08. The Cut-off date for submitting
the applications was on 15-03-08. In pursuance of the said letter, four
candidates including the applicant submitted their applications for the said
vacant post. Sri Malin Ch. Nath, one of the candidates, was selected for the
said post and was consequently promoted to the post of Inspector of Post
Offices, Nalbari (West) Sub-Division.

(B) That, Mr. Abdul Khaleque Ahmed, Sub-Post Master, Mayanbari
Sub-Office (Respondent no. 5) submitted an application seeking any officiating
post in Inspector Post Offices cadre. Further he also appeared in the
examination for the post of Inspector of Post Offices conducted by the
Department. Subsequently there is an order issued by the Joint Commissioner
(P & V), Central Excise, Shillong vide letter No. 11(32) 2/ET.11/2081/4160-64
dated 05-03-08 whereby Sri Bipin Ch. Talukdar, a Non-Delivery Sub-Office
surplus staff redeployed as Inspector Post Offices, Pathshala has been
appointed and posted as Inspector of Central excise, Shillong and was directed
vide CO’s letter no. Staff/1-283/06/5508 to relieve Sri Bipin Ch. Talukdar,
Inspector of Post Offices, Pathshala to take up his new assignment. For
immediate relieve of Sri Bipin Ch. Talukdar an arrangement was made
whereby Sri Abdul Khleque Ahmed, Sub-Post Master, Mayanbari Sub-Office,
(Respondent no. 5) was promoted on adhoc and temporary basis to the post of
Sub-Divisional Inspector (Post), Pathshala sub-division vide its order dated 15-
02-08.

In the said order it was specifically mentioned that the
arrangement so made to the post of Inspector of Post Offices, Pathshala may

be terminated at any time.

(N
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(C) That, the Respondent no. 5, Sri Abdul Khaleque Ahmed could not
join in time and considering immediate relieve of Sri Bipin Ch. Talukdar the

earlier ordér dated 15-05-08 challenged by the present applicant was modified
vide order dated 23-05-08 under no. B/A-23/Ch-ll issued by the answering
respondent and Sri Kumar Ranjan Roy, IPO, Barpeta was ordered to take over

the change of Pathshala sub-division from Sri Bipin Ch. Talukdar.

(D) That, the impugned order dated 15-05-08 has since been
modified vide order dated 23-05-08, the question of any grievance of the
applicant against the Respondent no. 5 does not arise as the earlier order

dated 15-05-08 was not materialized.
4. Reply to the facts of the case:-

41. That, with regard to the statements made in paragraphs 4.1 and
4.2 of the Original Application, the humble answering respondent has nothing
to make comment on it. However, he does not admit any statements which are

contrary to records.

4.2 That, with regard to the statements made in paragraph 4.3 of the
Original Application, the humble answering respondent begs to state that the
applicant entered in the cadre of Postal Assistant in the Department on 03-01-
94 whereas the Respondent no. 5 entered in his service as Postal Assistant on
22-12-92. However, due to the transfer of the Respondent no. 5 from other

division his position in the Gradation list is appeared against SI. No. 122.

4.3 That, with regard to the statements made in paragraph 4.4 of the
Original Application, the humble answering respondent begs to state that the
order dated 21-01-08 issued by the humble answering respondent is a transfer
order of 20 numbers of officials whereby they were transferred in the interest of
public service. It is not understood as to why and in what circumstances the
applicant is affected by virtue of the said transfer order which infact does not
affect any interest of the applicant. Transfer is an incident of service and it is
the authority to decide who and where the official will be transferred. The
applicant has no occasion to narrate about the said transfer order where he

was not infringed.

/)71/0@;%5 ¢/ b— () /'%/tq/‘?[’?\
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4.4 That, with regard to the statements made in paragraphs 4.5, 4.6
and 4.7 of the Original Application, the humble answering respondent begs to

state that the post of Inspector of Post Offices, Nalbari (West) Sub-Division

was fallen vacant on 14-02-08 and due to the promotion of Sri R. K. Farid.
Thereafter for smooth functioning of the sub-division the authority decided to fill
up the vacant post on officiating arrangement and accordingly invited
applications from willing officials of Postal Assistant cadre vide letter dated 26-
02-08. The Cut-off date for submitting the application was on 15-03-08. In
pursuance of the said letter, four candidates including the applicant submitted
their applications for the said vacant post. Sri Malin Ch. Nath, one of the
candidates, was selected for the said post and was accordingly promoted to
the post of Inspector of Post Offices, Nalbari (West) Sub-Division. Mr. Abdul
Khaleque Ahmed (Respondent no. 5) Sub-Post Master, Mayanbari Sub-Office,
submitted one application seeking any officiating post in Inspector Post Offices
cadre. Further he also appeared in the examination for the post of Inspector of
Post Offices conducted by the Department. Subsequently there is an order
issued by the Joint Commissioner (P & V), Central Excise, Shillong vide letter
No. 11(32) 2/ET.11/2081/4160-64 dated 05-03-08 whereby Sri Bipin Ch.
Talukdar, a Non-Delivery Sub-Office surplus staff redeployed as Inspector Post
Offices, Pathshala has been appointed and posted as Inspector of Central
excise, Shillong and was directed vide CO’s letter no. Staff/1-283/06/5508 to
relieve Sri Bipin Ch. Talukdar, Inspector of Post Offices, Pathshala to take up
his new assignment. For immediate relieve of Sri Bipin Ch. Talukdar an
arrangement was made whereby Sri Abdul Khleque Ahmed, Sub-Post Master,
Mayanbari Sub-Office, (Respondent no. 5) was promoted on adhoc and
temporary basis to the post of Sub-Divisional Inspector (Post), Pathshala sub-
division vide its order dated 15-02-08. In the said order it was specifically
mentioned that the arrangement so made to the post of Inspector of Post
Offices, Pathshala may be terminated at any time.

4.5 That, with regard to the statements made in paragraph 4.8 of the
Original Application, the humble answering respondent begs to state that the
post of Sub-Divisional Inspector(Post), Pathshala sub-division was fallen
vacant on 24-05-08 and for the said post no such applications were invited by
the humble answering respondents. So far as the invitations for the vacant post
of Inspector of Post Offices, Nalbari (West) Sub-division was concerned, that

chapter has already been closed as promotion was already made after due

(I)Zéf&\. AL A4S an— 9 /\/';( \'Z))O CC\(\
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selection of Sri Malin Ch. Nath. Further the applicant infact never appeared in

the examination for the post of Inspector of Post Offices.

4.6 That, with regard to the statements made in paragraphs 4.9 and
410 of the Original Application, the humble answering respondent begs to
state that although the Respondent no.5, Sri Abdul Khaleque Ahmed was

allowed to officiate to the post of Inspector of Post Offices and posted as Sub-
Divisional Inspector (Post), Pathsala sub-division to relieve Sri Bipin Ch.
Talukdar, however, he could not join in time and for immediate relieve of Sri
Bipin Ch. Talukdar, Inspector of Post Offices, the said order dated 15-05-08
was modified vide order dated 23-05-08 and Sri Kumar Ranjan Roy, Inspector
of Post Offices, Barpeta was ordered to take over the charge of Pathsala sub-
division from Sri Bipin Ch. Talukdar. Sri Kumar Ranjan Roy, then, immediately

joined as Inspector of Post Offices, Pathsala sub-division in additionto his owon duties.
Theneodbn, o volif—l'eo[ Inspecton o Post Jon +he, Pathehala sub-duvision 5w chbcndukmm
was ofuppo}nte?i/ on paomotion on wagu\wt bects vide onden dated 25-0a-08 and hejornel

n i Pasﬁng on 03-10~-08%.

D\ﬁmw\f o= Do £

15-05-08 / iy lasised < rbment
_Copissof the order dated,23-05-08is afnexed .“fw'l’,:"d,g,.
. 25/09/08 .
herewith and marked as Annexures-A,B amd C - Lo ¢ . lo

4.7 That, with regard to the statements made in paragraphs 4.11,
4.12 and 4.13 of the Original Application, the humble answering respondent
begs to state that as the impugned order dated 15-05-08 was modified vide
order dated 23-05-08, hence there is no question of any grievance of the
applicant against the Respondent no. 5 as the earlier order dated 15-05-08

was not materialized.

4.8 That, it is submitted that in view of the above, the original

application has no merit at all and hence it is liable to be dismissed.
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I, Sri D.Dihingia, S/o Late D e, . presently working as

Superintendent of Post Offices, Nalbari Barpeta Division, Nalbari - 781335,
aged about g/‘; years do hereby verify that the statements made in
paragraphs 5. 2.0 4. 151:2,4: 5004 4 7are true to my knowledge and belief,
those made in paragraphs 3.(’92’.‘7”.9.(@,21:.)4*.'.4'..0.%’:.@?.4f.:4)eing matters of
records of the case are true to my information derived therefrom which |
believe to be true and the rests are my humble submission before the Hon'ble

Tribunal. | have not suppressed any material fact before the Hon’ble Tribunal,

fin
And | sign this verification on the 28  day of November: 2008 at

Guwahati.

-

o M :
i arftob® T o

| U A Ao 12133
SUPDT. OF POST OFFICES

NALBARI.RAR PETA DIVISION

NALBARI. 731338

SIGNATURE
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DEPARTMENT OF POSTS:INDIA
Office of the Superintendent of Post Offices, Nalban Barpeta Division,
Nalbari-7813335.

No. 14/A-23/Ch-ll Dated at Nalbari the 15-05-08.

Sri Bipin Ch. Talukdar, a NSO Surplus stafl redeployed as IPO, Pathsala (Assam) has
been appointed and posted as Inspector of Central Excise, Shillong by the Joint
Commissioner (P &V) Central Excise, Shillong vide Joint Commissioner(P&V), Central
Excise, Shillong letter No. 11(32)2/ET.11/2081/4160-64 dated 5.3.2008 and CO/GH wvide
CO’s letter No. Staff/1-283/06 dtd 05-05.08 has been directed to relieve Sri Bipin Ch.
Talukdar, IPO, Pathsala to take up his new assignment. As such, the following arrangement
is made to relieve Sti B. C. Talukdar, IPO, Pathsala with immediate eftect.

Sri Abdul Khaleque Ahmed, SPM, Mayanbari SO is promoted on adhoc and
temporary basis to the cadre of Inspector of Posts and posted as SDI(P), Pathsala Sub
Division, Pathsala vice Sri Bipin Ch. Talukdar ransferred.

Understanding is given that the said arrangement in the post of 1POs Pathsala may be
terminated at any time without notice or assigning arny reason.

(D!
Superintendent of Post Offices
Nalbari Barpeta Division
Nalbari-781335.

Copy to:- Q¢ —
1. The Joint Commissioner (P &V) Central Excise, Shillong w.r.t. his letter No.

11(32)2/ET.11/2081/4160-64 daied 5.3.2008.

The Chief PMG, Assam Circle, Guwahati for information with reference to

CO’s Guwahati Ietter No. Staff/1-283/06 dtd 05-05.08.

3. Sri Bipin Ch. Talukdar, IPO, Pathsala who will hand over the charge of his
Sub Division to Sri Abdul Khaleque Ahmed, SPM, Mayanban SO atter
observing al the formalities.

4, Sti Abdui Khaleque Ahmed, SPM, Mayanbari who will take over the charge
of Pathsala Sub Division from St Bipin Ch. Talukdar after observing all the
formalities and report compliance.

5-6. The Posimaster, Naibari/Barpeta HO for information and necessary action.
‘The PM, Barpeta HO will relieve Sri Pasan Ali immediately to relieve Sri
Abdul Khaleque Ahmed as ordered earlier.

F The SDI(P), Pathsala for informaiion.

8. ‘The SPM, Mayanban SO for information and n/a.

9-10. PFs.

11. OC.

o

Supenntend
Nalbari Barpeta Division
Nalbari-781335.

o/
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DEPARTMENT OF POSTS: [NUIA
Otfice of the Smtﬂﬂdﬁmﬁcm sm;.n Nalhari Rarmats nmumn

No. B/A-23/Ch-l Dated at Nalbari the 23-05-08,

Sri Bipin Ch. Talukdar, a NSO Surplus staif redeployed as IPO, Psthsals (Assam) has
been appomted and posted as Inspector of Central Excise, Shillong by the Joint
Commissioner (P &V) Cenwral Exciss, Shillong vide Joint Commissioner(P&V), Central
Excise, Shillong letter No. 11(32)2ET. 1172081/4160-64 dated 5.3.2008 and CO/GH vide
CO’s letter No. Statl/1-283/06 dtd 05-05.08 has *.. . directed 0 relieve Sri Bipin Ch.
Talukdar, IPQ, Pathsala o lake up his new awgnmem Au such, the following arrangement
 made to relieve Sri B, C. 'I'alukdar, IPO, Pathsala with immediate etfoct.

Sti Kumar Ranjan Roy, IPO, Barpets is ordered to take over the charge of Pathsala
Sub Division from Sri Bipin Ch, Talukdor after observing all the formalities and will look
afier the works of the Sub Division in addition to hix own dutics unil further order.

Sni Bipin Ch. Talukdar, IPQ, Pathsala, on being relieved by Sri Kumar Ranjan Roy,
PO, Barpeta will join kis now assxgnment a ordered by the Joint Comdssioner (P &.V)
Central Excise, Shillong.

Thein is ies ppawdial Juuﬁﬂa-hlu’v" wrd’ Qsiy wodlivnr voasdos odiad 13,03, 08,

(L. D
Superintendent of Post Offices
| LLELL TS L S, 1Y
Copy to:- ‘ ¢/

1. The Joint Commissioner (P &V) Central Excise, Shillong w.r.t. b letter No.
11(32)2/ET.11/2081/4160-64 dated 5.3.2008,

2, The Chief PMG, Assam Circle, Guwahati for information with referenice to
CO’s Guwahati letter No, Stafl/1-283/06 dtd ¢5-03.08,

3. S Bipin Ch. Talukdat, IPO, Pathaala whe will hand over the charge of his
Sub Division to Sri Kumar Ranjan Roy, PO, Barpets atter observing all the
formalities.

4. 81 Knmar Ranjan Roy, IPO, Barpeta. who will take over the charge
ol Fathsale Sub Division from Sri Bipin Ch. Talukdar atler observing all the
formalitien and report complisnce,

5-6. The Poatmaster, Nalbari/Barpeta HO for information and necessary action,
7-8.  'I'e SDUP), Pathsala/Barpeta for information.
9. Sti Abdul Khaleque Ahmed, SPM, Mayanbani SO for information and n/a,

10-11, PFs.
PR mm}Lv’
I W
, Superin t of Post Officos
‘Nalbari Barpeta Division
Nalbari-781335
o7

Cj,, wakiH :g A/(;.\ h r\'DL ’}Z'ﬂ ~
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Department of Posts :: India

iy /
BTt & YRCHIRER SR, 3919 IRESel, TATEIe)-781 L
Office of the Chief Postmaster General, Assam Circle, Guwahati-781 001

/

No.Staff/3-25/0~/Ch-I(L) Dated at Guwahati the Sep 25, 2008

With the approval of the competent authority and in partial modification of this office memo.
No.Staff/3-25/06/Ch-1 dated 12.9.2008 and Staft/3-25/06/Ch-I(L) dated 1.9.2008, the following orders are
issued with immediate effect.

PART -1

The competent authority is pleased to revise posting order of Sri Nabendu Kar, IPO(Training) and
da\wnated SDI(P), Nalbari (West) as follows.

- SI. | Name of the official Parent Division and Posted on Remarks
designated post promotion
1| Sri Nabendu Kar Guwahati(P) Division and | SDI(P), Pathsala Against vacant post
SDI(P), Nalbari(West)
designated
PART-1II

The competent authority is pleased to revise officiating posting order of Ms. Manjit, surplus qualified
official as follows.

© SI. | Name of the official | Present posting on ad-hoc | Revised posting on Remarks
| promotion ad-hoc promotion
I Ms. Manjit SDI(P), Pathsala SDI(P), Nalbari | Agalnst vacant post
j (West)
N
(L. K. Baffnan)

A.P. M. G. ( Staff')
For Chief Postmaster General
Assam Circle, Guwahati-781001

Copy to :-

Officials concerned.

The Chief PMG, Delhi Circle, New Delhi.
~ The SSPOs/SPOs, Guwahati/Nalbari.

P. F. of the officials.

CO’s File No.Staft/3-25/06/Ch-I.

Office copy. , N
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DEPARTMEN1 OF POS IS:INDIA
Oflice of the Superintendent ot Post Otlices, Nalbari Barpeta Division
Malbari-781335.

No. B/A-23/Ch-11 Dated ot iNalbari the 29-09-2008.

n

In pusuance of CO/ Gl Memo No. Stall/3-25/06/Ch-I(L) dated 25-09-08 the
following orders are issued to have immediate effect.

1. S11 Nabendu kKar, SDI(P), Nalban(West) Sub Division, Nalban(Designate) is posted as
IPOs, Pathsala terminating the arcangement made vide this office letter of even No. dtd
23-05-08.

2. Ms Maniif, SDP), Pathsala(Designale) is posted as SDI(P), Nalbari( West) terminating

the arrangement made vide this office letter of even No. dtd 07-05-08. This i8 in partial
maodification of this oflice memo of even no. 04.09.08

Z
I

\
(). Idetunpn-)—
Supenntendent of Post Offices
Malbari Barpeta Division
Finlbars- /81335,

L opy to:- a9 /C/

1. The Cluel PMG, Assam Circle, Guwahat-1 w.r.i. CO’s L/No Statl/ 3-2506/Ch-
I(L) dated 25,0908 for information.

2. The Chief PMG, Delhi Cirdle, lsew Dolhi for information,

3. the SSPOs, Guwahati Division or inlormation,

4,

The Postmaster Malbari/ Barpeta/Guwahati University HO for information and
necessary aclion.

5. 'The 1POs, Barpeta/Pathsalas Nalban(west) Sub Division tor information.
6-8.  The officials concerned.

9. The Acctt. D/Q, Nalbari. .
9-11.  Piks. 7 \
12. OC. 2 e
superintendent Ot Post Olfices

Nalbari Barpeta Division
Nalbari-781335. v
o / (. —
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BEFDRE%THE CENTRAL ADMIMISTRATIVE TRIBUNAL

GUWAHATI BENCH

Title of the case 3.4, ND103 of 2308

Between

Shri Dilip Fumar Halol ... enes sews  fApplicant.
AND

Union of India % Or8 t.ceravenees. Respondents.

SYNOPS IS
The core issue involved in the instant 0A relates +to  the

arbitrary action on  the part of the official respondents in
promoting the respondent No. 5 to the cadre of Inspesctor of Post
Offices. The applicant and the respondent No. 5 applied for
officiating promotion to the posts in the cadre of Inspeckor of
Post Offices, invited vide memo No. B/A-23/0Ch-11 dated 26.82.08.
The official respondents with an arbitrary action and malafide
exercise of power considered the case of the respondent No. 5
overlooking the seniority position, existence of the earlier
transfer order, submission of application after the cut off date
eto.  and issued the impugned order dated 15.83.48 promoting the
respondent No. 5 to the officiating post of 8DI(P), Fathsala Sub
Division, Pathsala. It is the case of the applicant that he being
senior to the respondent No. 5 and fulfilling all the eligibility
criterias, ought to have been selected and promoted in the said
post. Hence, in the instant 0A the spplicant has challenged the
legality and validity of the impugned order dated 15.83.488 along
with the entire selection process which has vitiated due to
arbitrary and malafide exercise of power on the part of the

official respondents. Hence, this application.
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GUWAHATI BENOH.

Title of the case 3 0.0, NOweswsasnsssss 0OF 20088

Between

Shri Dilip Kumar Haloi ........... Applicant.

AND

Union of India & org ......e..... Respondents.

LIST OF DATES

(1) a3.81.1994————— The applicant got his appointment in the post

of Postal Assistant.

(2) 24.48.,2¢85 - The applicant got his promotion to the post

of Accountant {(Annexure— 1}.

(3 21.61.26868~——— The existing transfer order of the Respondent

Nepe 3. (Annexure-— 3).

(4) 26.692.2888———— The respondents invited.applicationﬁ from the
willing officials of PA cadre for filling up
the officiating posts in the cadre of
Ingpector of Post UOffices under Nalbari-

Barpeta Division. {Annexure— 4).

(5) 19.83.20888-——— The applicant submitted his application
pursuant to the advertisement dated 26.42.68.

(Annexure— 8.

i6
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1
0.4 forwarded the application

to the Superintendent of

49 Post foz;es, Nalbari-Barpeta Division.

(7)) ©2.45.2088

19.85.20888

B35 20888~

The respondent No. 5 submitted his

application.

The respondents issued the impugned order
promoting the respondent No. 3 to the
officiating post of SDI(P), Pathsala Sub

Divigion, Pathsala. (Annexure— &).

A communication from the respondent No. 4
pursuant to the represententation submitted
by the applicant stating that the respondent
no. 4 never received any application from the
respondent No. 9 for his appointment on

promotion to the IPO cadre. (Annexure— 7).

Representation submitted by the applicant

highlighting his grievances. (Annexure— 8).
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BEFUORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

Title of the case 1

Between
Shri Dilip Kumar Haloi
AND

Union of Indiaz % ors

4.
5.
b
7
8.
9.

ig.

GUWAHATI BENCH

0.4. No.....l{.,QZ.... of 2068

N-_D.-E X

Particulars
Application
Verification
Annexure—1
Annexure—2
Annexure—3
Annexure—4
Annexure—3
Annexure—6
Annexure—7

Annexure—-s

Applicant.

Respondents.

Page No.

i to 12
«oueswi Ly
cenwe 14
wuweelB — 20
coswal]l ~ 22
caveni 23
senee 24
voware i 2
aneen - Wb

‘..-..27 - 29
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Filed by : —A’"’/

File: D:/private/dilipi

13

Regn.No.:

Date: 2.¢30¢
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(An application under section 19 of the Central

Administrative Tribunzl Act.1985%)

BETWEEN

Shri Dilip Kumar Haloi,

z/0 late Nabin Chandra Haloi,
Accountant, now dfficiating as
Assistant Post Master,Accounts,
Barpeta Head Post Office,

Barpeta.

VERSUS

1. Union of India,

Represented by the Secretary
to the Bovt.of India,
Ministry of Communication,
Department of Posts,

Dalk Bhawan, New Delhi.

The Chief Post Master General
Department of Posts,
Meghdoot Bhawan, Guwahati~1,

Assam.

B W Vatey

0.4.No. L0-2... of 2p0s.

»vsww Applicant.
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d. The Superintendent of Post Offices,
Department of Posts,
Nalbari-Barpeta Division,

Nalbari-781335,

4. The Post Master,

Barpeta H.0. (H8G~1), Pin- 781381

B. Md. -Abdul Khaleqg Ahmed,
85PM, Mayanbari 5.0. Assam.

sussaeswases Respondents.

PARTICULARS OF THE APPLICATION

1. PARTICULARS OF THE ORDER_AGAINST WHICH THIS APPLICATION

IS5 MADE

This application is directed against the order dated
15.45 .48 under memo no. B/A- 23/Ch-11 issued by the

i Superintendent of Post UOffices, Nalbari—-Barpeta Division,

Nalbari.

2 LIMITATION:

The applicant declares that the instant application has
been filed within the limitation period prescribed under Section

21 of the Central Administrative Tribunal Act.198%.

. JURISDICTION:

The applicant further declares that the subject matter

of the case is within the jurisdiction of the Hon‘ble Tribunal.

4. FACTS OF THE CASE:

(]
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4. FACTS OF THE CASE:

4.1, That the applicant in the present application is =&
citizen of India and as such he is entitled to all the rights,
protections and privileges as guaranteed under the Constitution

of India and the laws framed thereunder.

4.2. That the applicant entered the services under the
respondents as Postal Assistant way back in the vear @3.61.1994
and by dint of his sincere service he was promoted to the post of
Accountant after passing the PO % RMS Accountant Examination in
the vear 208¢% vide order dated 24.88.485% and got his posting as
accountant  against a vacant post  in  the Barpeta H.0. The
applicant is presently holding the officiating post of Assistant

Post Master (A/C's) w.e.f. 23.83.88 in the pay scale of Rg. 4585-

12576
A copy of the order dated 24.88.85% is
annexed hereswith and marked as Annexure-
1 48

4.5, That the applicant begs to state that the official

respondents circulated the gradation list of the officials in  PA
cadre as on 31.87.86. The said gradation list clearly indicates
the fact that the applicant is senior to the respondent No. 5 as
applicant’s name has been reflected in the serial no. 81 of the
said gradation list and on the other hand respondent no. 5 is  at
serial no. 122,

A copy of the gradation list is annexed

herewith and marked as Annexure— 2.

4.4, That the applicant begs to state that the officizal

respondents  issued an order vide memo No. B/A-13/Ch—IV  dated ..

21.61.88 pertaining to the transfer and posting of officials in

X
wF

q>é£ﬂé “W*nmnt\&mh{f



the department. By the aforesaid order tﬁe respondent No. 5 was
transferred from the post of 8PM, Mayanbari 50 to 8PM, Kalgachia
50. It is stated that till date the order dated 21.81.68 has not
been given effect to by the official respondents and the
respondent No. 5 who happens to be the blue eyed boy of the
aofficial respondents is still serving as SPM, Mayanbari, 850.

A copy of the said transfer order dated

2i.81.88 is annéxed herewith and marked

e

as Annexure— 3.

4.5. That the respondents vide memo No. B/A-23/Ch-11 dated
26.82.88 invited applications from the willing officials of PA
cadre for filling up the officiating posts in the cadre of
Inspector of Post Offices under Nalbari Barpeta Division. The cut .
off for submitting applications was 15.83.88 pursuant to the
advertisement dated 26.82.08. The Eligibility criterias mentioned
in the advertisement is guoted below for ready reference @

"The willing officials must have:

1. Minimum 35 years of continuous service completed in PA
cadre.

2. Age limit - Within 48 years in case of OC and 435
yvears in case of BC/5T.

F. Ability to ride a bicycle.

4, Satisfactory good record of service.

Application may be submitted in plain paper so as to
reach this office on or before 15.83.88."
A copy of the memo no. B/A-23/Ch—11 dated
26.82.88 is annexed herewith and marked

as fAnnexure— 4.,
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4.6. That the applicant being an eligible official from the

FA  cadre and fulfilling all the criterias enshrined in the memo
dated 26.42.48 applied for the said officiating post of Inspector
of Post Offices in the Nalbari-Barpetaz Division through the
Postmaster (HBG~I), Barpeta HO (Respondent No. 4) vide his
application dated 1&.483.2088. The Respondent No. 4 forwarded the
application of the applicant to the Superintendent of Post
Offices, Nalbari-Barpeta Division on 11.83.88.

A copy of the application dated 18.83.68

is annexed herewith and marked as

Annexure~— 5,

4.7. That the respondents with a malafide intention and
arbitrary exercise of power issued the impugned order dated

15.65.88 vide memo No. B/A-23/Ch-II promoting the respondent No.

[y

y  SPM, HMayanbari 50, who is much junior to the applicant, on
adhoc basis to the cadre of Inspector of Post Offices, posting
him as SDI(P), Pathsala Sub Division.

A copy of the impugned order dated
15.485.48 vide memo No. B/A-23/Ch~I1 is
annexed herewith and marked as Annexure-—

b

4.8. That the applicant begs to state that he is senior to
the respondent No. 5 as per the gradation list circulated by the
official respondents. The respondents being well instructed with
the seniority position of the applicant in the PA cadre vigs—-a-vis
the respondent No. 5, ought to have promoted the applicant to the
cadre of Inspector of Post Offices as officiating SDI(P),
Pathsala Sub Division, Pathsala. However, the official
respondents resorting to the arbitrary exercise of power with out

considering the case of the applicant issued the impugned order

151&95 WU vare Wales.
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dated 15.85.48 promoting the respondent No. & to the post of

SDI(P), Pathsala Sub Division, Pathsala.

4.%. That the applicant begs to state that the official
respondents during the existence of the earlier transfer order
dated 21.481.68 {(Annexure- 3) transferring the respondent No.D
from SPM, Mayanbari, 80 to SPM, Kalgachiya, SU passed the
impugned order dated 15.85.688. It is worthwhile to mention here
that neither the transfer order was given effect to nor 1t was
modified and passed the impugned order dated 15.85.48 promoting

the respondent No. 5 to the cadre of Inspector of Post Offices.

4,14, That the applicant begs to state that as per the memo
dated 26.82.88 the cut off date for submitting the application
for prombtian to the officiating post in the cadre of Inspector
of Post Officer was 15.83.88. However, it has been reliably
learnt that the respondent No.3 has never applied for within the
period prescribed. It is stated that the office of the
Superintendent of Post Offices, Malbari-Barpeta Division received
the application of the respondent no. 5 on @2.485.88 which far
beyond the cut off date i.e. 15.83.848 as specified in  the
advertisement dated 24.82.88. On this score zlone the candidature
of the respondent No. 3 for promotion to the cadre of Inspector
of Post Offices ought to have been rejected and his case should
not have come under the zone of consideration. However, the
official  respondents showing undue favoritism and expressing
arbitrary exercise of power considered the case of the respondent
¥ No. 4 for promotion to the cadre of Inspector of Post Offices and
passed the impugned order of promotion dated 15.45.688 which is
not  at  2ll sustainable in the eye of law and liable fto be

interfered with.

’Dh&45\Quwwmn: Wal,
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4.11. That the applicant begs to stat; that the applications
pursuant to the advertisement dated 26.#2.88 needed to be
submitted through proper channel i.e. through the Post Master,
Barpeta HO (respondent No. 4. The eligibility criterias
mentioned in  the advertisement has to be verified by the
respondent No. 4, as the service book etc. of the candidates have
been maintained at the Barpeta H.0O. The applicant has submitted
his application through the respondent No. 4 and the said
respondent No. 4 after verifying all the criterias forwarded the
application to the Superintendent of Post 0Offices, Nalbari-
Barpeta Division on 11.#43.868. However, the application of the
respondent  No. 5 neither ever reached the office of the Post
Master, Barpeta H.0O. (respondent No. 4) nor it has Dbeen routed
through the respondent No. 4. To that effect the respondent no. 4
issued a communication dated 19.45.88 pursuant to the
representation submitted by the applicant, clarifying the fact
that he has never received any application from the respondent
No. 5 for his appointment on promotion to IPO cadre.lt has also
heen stated by the Post Master, Barpeta H.0 that no records
pertaining to the respondent No. % have been sent to the
Superintendent of Post Offices, Nalbari-Barpeta Division.
Theyrefore, the official respondents without going through the
gervice records of the respondent No. 9 and without verifying the
fulfillment of the criterias mentioned in the advertisement dated
26,8208 considered the case of the respondent No. 5 and passed
the impugned order dated 15.85.88 promoting the respondent No. 5
to  the cadre of Inspector of Post UOffices. It is stated that
this act of the officiazl respondents towards consideration of the
case of respondent No. 5 is nothing but an arbitrary exercise of
power with malafide intention and liable to be interfered with by

this Hon'ble Tribunal.
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a1 copy of  the communication dated
19.85.48 by the Post HMaster (HBG-I),
Barpeta H.0O. is annexed herewith and

marked as Annexure— 7.

4.12. That the applicant highlighting his grievances has
preferred representation dated 19.85.88 to the Superintendent of
Post Offices, Nalbari-Barpeta Division for review of the impugned
order dated 13.85.88 and consider his case for promotion to the
cadre of Inspector of Post 0Offices, Pathsala Sub Division,
Pathsala on ad hoc basis. Howsver, same yielded no result in
positive and as last resort has come under the protective hands

of this Hon'ble Tribunal for redressal of his grievances.

&) copy of the representation dated
19.85.88 is annexed herewith and marked

as Annexure— 8.

4.13. That in a nutshell the grievance of the applicant as
reflected in the instant original application is that the
official respondents with an arbitrary action and colourable
exercise of power promoted the respondent No. % by the impughed
order dated 15.#85.488 to the cadre of IPD without there being any
sanction of law. The official respondents to promote their blue
eyed boy i.e. the respondent No. 5, considered his case even
after the cut off date of application and without scrutinizing
the relevant records towards fulfillment of the criterias
specified in the advertisement dated 26.82.88 promoted the

respondent No. 5 by the impugned order dated 15.85.08.

It is wunder the fact situation of the case the

applicant prays for an interim order directing the respondents

kalkF\ﬂ““NWMt-¥kJWQ



not to give effect the impugned order dabed 15.45.88 during the
pendency of the instant originzl application or to suspend the
effect the effect and operation of the impugned order dated

15,85 .88,

5. GROUNDS FOR_RELIEF WITH LEGAL PROVIGION:

5 T [ For that the action/inaction on the part of the
respondents in issuing the impugned order dated 13.83.48 is per
se illegal and arbitrary and same is required to be set aside and

quashed.

5. 2. Far that the official respondents being properly
instructed with the seniority position should not have considered
the candidature of the respondent No. 5 for promotion to the
cadre of Inspector of Post Offices, Nalbari~Barpeta Division. The
respondents have failed to take into consideration the seniority®
position of the applicant vis-a-vis the respondent no. 3 in
passing the impugned order of promotion dated 15.85.88 which is
not sustainable in the eve of law and liable to be set aside and

guashed.

9.5, For that the official respondents have failed to take
into consideration the existence of the earlier transfer order
dated 21.#81.88 transferring the respondent No. § from 6PM,
Mayanbafi 50 to SPM, Kalgachiya 50. The respondents only with the
sole purpose to accommodate the respondent No. % in the post of
8DI(P)Y, Pathsala Sub Division, Pathsala did not give effect to
the earlier ofder of transfer and passed the impugned order dated
15,685,868 which is per se illegal and liable to be interfered with
by this Hon’'ble by setting aside the impugned order dated

15 .45 .88,

(DX\XL‘P W“WC‘( \‘"\Q\O\’\
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Satla Far that the official respondents expressing
arbitrariness in the process of promotion accepted the

application of the respondent No. 5 after the cut off date and
considered his case for promotion and above all promoted the
respondent No. 3 to the cadre of Inspector of Post Offices by the
impugned order dated 15.85.88. The respondents have failed to
take into consideration the aspect of eligibility of the
respondent No. 5 for being considered for promotion pursuant to
the advertisement dated 246.02.68 and passed the impugned order
dated 15.@5.88 which is not at all sustainable and liable to be

set aside and guashed.

95.5. For that the official respondents have failed to take
into consideration the fact that the respondent No. 5 did not
submit his application through proper channel and the respondents
without verifying the fulfillment of the eligibility criterias
gspecified in  the advertisement considered the case of the
respondent No. 5§ and promoted him by the impugned order dated
15.45.488. It therefore the entire process of selection is
vitiated by arbitraryness and malafide exercise of power and

hence is liable to be set aside and guashed.

S.b. For that in any view of the matter the action/inaction
of the respondents are not sustainable in the eye of law and

liable to set aside and guashed.

The applicant craves leave of this Hon'ble Tribunal to
advance more grounds both legal and factual at the time of

hearing of the case.

ig
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6.DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted all
the remedies available to them and there is no alternative remedy

available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

The applicant further declares that he has not filed
previously any application, writ petition or suit regarding the
grievances in respect of which this application is made before
any other court or any other Bench of the Tribunal or any other
authority nor any such application y writ petition or suit is

pending before any of them.

8. RELIEF SOUGHT FOR: a

Under the facts and circumstances stated above, the
applicant most respectfully prayed that the instant application
be admitted records be called for and after hearing the parties
on  the cause or causes that may be shown and on perusal of

records, be grant the following reliefs to the applicants—

8.1. . To set aside and guash the impugned order dated
15.85.88  (Annexure— &) by setting aside the entire process of

selection pursuant to the advertisement dated L6 .E2 .68,

8.2. To direct the respondents to consider the case of the
applicant for promotion to the cadre of Inspector of Post Offices
in  the officiating post of SDI{P), Pathsala Sub Division,

Pathsala.

11 !
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8.3. Cost of the application.

8.4. Any other relief/reliefs to which the applicant is
entitled to under the facts and circumstances of the case and

deemed fit and proper.

9. INTERIM ORDER PRAYED FOR:

Pending disposal of the application the applicant prays for
an interim order directing the respondents for stay of the
impugned order dated 15.85.88 and/or not to give effect to the

impugned order dated 15.45.68.

1d.

i1. PARTICULARS OF THE I1.P.0.:

1- I.PID- NGI

226 O0410v§

2. Date

2.5 08

-

Z. Payable at : Buwahati.

12. LIST OF ENCLOSURES:

fis stated in the Index.

aﬂa\fu\mﬂmn; Heded

\
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Central Administrative Tribunal

AT i
Guwahati Bench

VERIFICATION

1, Sri Dilip Eumar Haloi, aged about 33 years,
son of late Nabin Chandra Halei, working as Accountant,
Barpeta Head Post Office, now officiating as Asstt. Post

Master (Accounts), do hereby solemnly affirm and varify

that the statements made in
paragraphs U Ml b nsieesssesseasis i are
true to mny knowledge and those made in

ﬂaragraphs“Jbﬁ$ew94&5&%$VP:Zu%ﬁxQ;QAQf24.......u...... are
matter of records and the rest are my humble submission
before the Hon'ble Tribunal. I have not suppressed any

material facts of the case.

I am the applicant in the instant application and
as such well conversent with the facts and circumstances of

the case and also competent to sign the verification.

and I sign on this the Verification on this

the +5 day ot T"‘”“* of 2668,

@f&Q@>\@x\ \Nals™

Signature.
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\ Department of Posts i India
(th of the Supdt. of Post offices: Nalbari Barpeta Division
Nalhari-781335.
“ :
NO: B/A-21/Ch-I1T | " Date: 24-08-05.
The tollowing orders are issued in the interest of service to have
immediate cflect.
1. Sri Dilip Kumar Halor, PA, Pathsala 5.0.. L<)|111|1kﬂ1t succcs‘»lu! in
PO, & RMS Accll. Examination. 2005 held on 24-03-05 iy
tansferred and posted as Acclt in the  post nL /\Qw t"? Barpeta 1.0,
agumxl vacanlpost. O RE mhaes
20 8i Binod A Barman . Ofte Acett Barpeta FLO. on being relieved
~will join as PA Barpeta H.O. ;
S&/(r-"‘
(13, Bairaen
Supdtof Post Offices
Nalbar Barpeta Division
Nalbar=78 1335
Copy {o- '
F-2 The UM Barpeta s Natbare HO for mformation and necessary
achion -
A0 The SPM Pathsata SO tor information, e will relieve the
_ofheml on ofbice arranecment mmediately
. T The Officiads coneerned.
:er/(\\ O, Phe At DO U Nalbar,
- LR P ol the othels. o
L 3 ¥ |
3 “/
Supdtotl fosFOfees
| Nalbart Barpeta Division
: Nalbari-781335.
Attested



' —f — ANMEXU/ZE =)
e GRADATION LIST OF OFFICIAL IN PA CAL RI NO OF POST=141
( As on 31-07-06)
Scale of Pay @ T/S ¥, i(h’_‘.()‘l(ﬂ)—()()(,)()
TBOP S0 4500-125-7000
BCR(ISG-I) 5000-150-8000.
S1.No_ Name of official Comm Date. of birth Rate of entry DO entry O_ ¢ attached
I dept. in PA cadre
1.8 Uarmal Bhuyan  OC 01-03-47  21-03-66 21-03-66 Sarthebari SO
2. .. Hirenmoy Kakati  OC  03-11-48  22-08-€3 28-08-638 Barpeta HO
3. ., Dhireswar Kalita ~ OC  04-07-48  03-(2-69 03-02-69 Nalbari HO
4. ., Jitendra Naihy Sarma OC - 01-03-47  12-02-69 12-02-69 Sarupeta S.0.
5., Dinesh Ch. Kakati OC  01-03-50  22-10-6% 12-02-69 Nalbari HO
6.,, Harish Ch. Sarma oCc 01-01-30 07-01-70 07-01-70 Barpeta HO
7. ,,Hari Ch. Barua OC 01-03-49  28-01-70 28-01-70 Morowa SC
8.,, Bhubaneswar Nath ~ OC  01-03-50  22-12-70 22-12-70 Kazipara SO.
9.,, Jogendra Nath Das ST 03-11-50 20-05-72 20-05-72 Rartola SO
10.,.Dwijendra Nath Talukdar OC 01-04-51 17-06-72 17-0672 Tihu SO
11.,.Debendra Nath Deka OC  01-09-46  09-05-67 03-04-73 Nalbari HO
12.,,Santosh Kr. Sarma OC | 01-05-51  07-02-74 07-02-74 Nalbari HO
13.,.Upen Busumitény ST 07-03-47 02-09-70 02-09-70 Barpeta Road
14.,,Phulendra Nath Pathak SC | 01-12-46  16-06-72 16-06-72 Nityananda SO
15.,.Rajam 1, Dac | SC . 01-12-51 15-03-72 15-05-72 Jagra SO
16.,,Mahesh Las oC 01-06-51 27-08-71 27-08-71 Baganpara SO
17. ,,Mzhesh Ch. Rarman  OC  01-03-52 19-05-73, 19-05-73 Barpeta HO
8.,, Lankeswar Harg ST 01-06-5021-05-73  21.05.73 Dhunbill'SAO
Attasted

N

Advocate.



'
190 Seiva KL Das SC

20... Bhapawan Dav O

o Rdmoendio Mo Das 8
2 Caamoeds Barmai O
3., Sanat B:w,{mnn oC
2, Karuna Wt Das SC

3o Fendra Nath Das OC

26 ,, Bipin Barman QcC
27, ., Akkas Al : oC
28...S.K. Barman ocC

29.,, Eakin Ali Sikdar OoC

30. ,, Ajit Medhi ocC

31.,, Phulendra Nath Gayari ST

32.,,Gopal Chanda ocC
33.,, Khagendra Rabha ST
34.,, Chakradhar Gayan dC
- 35.,,Abdur Rahman I oC
30, ,,Badan Kalita ocC
37... Kalyani Sarma ()(‘
38, Chandi Kalita oC
39.,, Khagendra N Patowary OC
40. .. Anowar Hussain I OcC

41.,, Madan Ch. Barman oC

= lb—

01-06-49 12-07-72

01-03-19 20-0¢-70
0107 :! 29-05-73
01-03-42
0i-08-47 27-07-68
02-G7-31 15-08-72
21-08-46 11-11-64
01-04-47 21-03-66
22-11-50 21-03-72
01-02-49  23-10-69
28-09-36 01-03-79
01-05-50 16-10-73
01-03-58  12-04-80
01-11-57 15-04-80

29-05-61 12-04-80

25-12-48 14-01-71
01-06-47 02-01-74
(1-09-48 13-1274
05-11-55 16-0-8]
01-10-50 18-10-75
01-10-52 17-06-78
01-04-63  02-04-83

C1-02-59 04-04-83

01-04-70

12.07.72
20.08.70
29.05 73
01.0.4.70
27.07.68
15.08.72
20.05.74
21.03.66
21.03.72
23.10.69
01.03.79
03.08.79
12.04.80
15.04.80
12.04.80
18.06.80
24.06.80
04.07.81
16.02.81
18.10.75
21.07.82
02.04.83

04.04.83

Bhella SO
Tamulpur SO
Jalahghat SO
Bongaon SO
Nalbari HO
Barama SQ.
Nalbari HO.
Ghograpar SO
Pathsala SO
Nalbari HO
Bampeta HO
Nagrijuli SO.
Khatabari SO.
Simlaguri SO
Kakilabari
Farm SO
Santi Nagar SO
Kumarikata SO
Milanpur SO
Depn to Ghy
Makhibaha SO
Banagram SO
Mukalmua ‘?O

Nivl Office



|

Sh. Kiran Kalita OC
5T, .Baloram Das I ¢
58.,. Bhaben Basumatary ST
59, Raicn Kalita G0

Ga. .

61,

6.

03,

O

{

{

“y
Pibakor Barman O

Bharati x'vl';!:',zu'il._;: NS
et Ch Bare 8T
Plinav Y Sma OC
fiid;iiz_‘i; Barman OC
Phuban Pathak  S¢

Phatcharan Deka O

Dasanta Sarmia OC

Anowar Hussain I{ OC

Hasmat Ali Sikdar OC

Hiteswar Barman O

. mod Barman OO0

<

Ranitt Saikia - o

SBatoram Das T OC

Vizur Rahman  OC

Phibajyoti ias (0

. Babulal Pd. Sah OC
SEohit Talukdar OC

- Bhasawan Sarma O

Ui-10-0]
11-02-60)
071063
O G703
(l)i 16604

O -(11.17

Jdd 2202

G1-02-61

10-03-62
01-62-01
O01-04-63
01-01-55
O1-05-606

01-08 .30

01-01-63
21-10-00
01-01-39
01-01-60)
05-01-35
Or-01-5/

01-03.57

20-07-43

[6-11-43
i7-11-83
..‘»’- 1-83

\
[Oo-10-83

16-12-83

[7-12-83

17-12-83

15-04-§5

07-08-85

25-07-86

31-09-72

[4-10-86

29-01-87

05-05-87

20.07 83 Nizdhamdhama Si)

26.08.823 Haribbanga

161183 Barpeta HO

16.11.83  Depun to COMGH

17.11.83: Tihu SO

18.11.83 Banmakha SO

16.12.83 Nalbari HO

16,1283 Gopalbazar SO

17.12.83 Mandia SO

17.12.83 Sorbhog SO

15.04.85 Nalbart HO

07.08.85 Barpeta 1O

25.07.86 Divl office

1.4.07.77 Nalbad HO

14.10.86G Pathsala SQ

29.01.87 Bidyapur SO

Divl. Office

07-15-87 Bhowanipur SO

7-05-87 Kalgachia SO

20-05-87 Barpeta HO

ST-07-87 Barpeta Road
A1l)(;
29-06-88  Assam Syntex £QO

12-07-8% Belsor SO



03.., Chandra Kt RapbongshiOC 01-03-53

- y 1 -
roosunanda deka OC

{yy

o0

0
69

-
/

)

itony

71

Ty

S Upendea N Baraah QO
. »Ratan Roy - 0C
.» Binod Sarama oC
. Kamal Rﬁmchiar_v ST

. WNilima Devi o

700 Abdur Rahman I O

-y

——~

Mukut Sarma oC

4. Jaleswar Swargiary ST

Y. .Pramode Ch. Das  SC

76.,, Hemanta Sarma ocC

7. . ,Manmohan Nath ocC

78. . Auil Kr. Pathak o

. NagendraN. Deka OC

80.., Rahimuddin Ahmed OC

“IID»LHHp Nr. Haloi sC

2.

Dinesh Sing Brabma ST

83.., Bhabundra Kr. Das ST

he s

85.

N

)

Paresh NMalakar SC
-Bipul Kr. Dutta ocC
o N andk Dag e

7. . Armat AR Ahmed ocC

01-006-51

01-07-60

01-03-68°

01-01-62
01-12-63
01-02-60
01-006-67

04-07-67

01-09-52

01-01-53

01-04-54

-01-03-57

01-09-50
23-09-73
28-12-72
29-12-61

13-08-66
01-04-69

30-03-70
31-08-47

01-03-73

e [ & =

24-09-80

a1-05-74

07-07-80

26-(19-89

06-11-91
06-11-9]
07-11-9]
01-07-92
03-07-92
03-07-92
27-04-82
23-03-77
23-01-79
04-05-82
11-07-78
15-10-93
03-01-94
31-05-94
21-02-9]
21-02-91
01-(3-95
18-03-77

11-07-95

18-07-88
25-00-89
07-06-89
26.09.89
06-11-91
06-11-91
07-11-91
01-07-92
03-07-92
03-07-92

20-05-93

Tihu SO
Naibart HO
Sajali College SO
Divl office.
Chowkbazar SO
Doomni SO
Barpeta HO.
Divl otfice.
Nalbari HO

Mussalpur SO

Tihu SO

02-08-88  Patacharkuchi SO

28-07-88
(4-05-82
05-05-90
15-10-93
03-01-94
31-05-94
12-12-94
12-12-94
01 ~{ 13-95
03-08-8%

11-07-95

Barpeta Rd
Chamata SO
Kaithalkuchi SO
Barpeta HO
Barpeta HO
Sorbhog SO
Ramnur SO
Nalbari HO
Nalbari HO

Sanckuchi SO

Barpeta Bz SO

&



"~
38.., Nabagt Saud oc
59 Ldadav Bhuvan O
20 Ganesh Deerd ST
91, AjH Rafbongshi ORC

a2, ,.Garga Kam Nedht OBC

O3 L Bhabesh Barraan OBC

94 Rmkumani Dev SarmaOC 08-12-75.

5. ,,Prankrishna Sarkar OC

o
W

96. ,,Narayan Sarma OC
97.,. Binav Choudhury OC
98... Mrinal Misra oC
20, ,Malin Ch. Nath OBC
1QG.,, Munindra Das OBC
101. ,.Bhagirath Das = ST
107, .Saumendra Sarma OC
103.,, Rup Talukdar ~ OC
104.,. Haladhar Pathak OC
105. ,K.R. Ray SC
106.., Babita Das ORC

10T, Aratt Puzan oc

103, . Kalicharan Das OC ' '

109, Niranjan Deka  QC

11¢:, , Nabul Hussain OC

20-0072

O1-04-a9
. .

010370 |
310174
30-01-72

01-03-77

25-09-49
01-04-63
10-03-76
21-01-74
01-10-72
01-03-73
30-09-73
01-04-75
28-07-71

01-03-63

'01-01-72

01-02-74

01-10-59

01-10-61

01-06-61

01-07-49

12-07-95
18-03-77
09-04-46

| 09-04-96
11-04-96
02-07-96
03-07-96
14-12-74.
30-04-82
10-03-97
10-03-97
10-03-97
10-03-97
16-11-98
16-11-98
10-12-94
13-05-82

01-03-95

24-01-2000  24-01-20(K

05-02-2000
19-02-96
18-10-94

(7-07-78

12-07-95
23-07-88
(19-04-96
09-04-95
11-04-96
02-07-96
03-07-96
04-02-81
30-04-82
10-03-97
10-03-97
10-03-97
10-03-97
16~11;93
16‘—] 1-9¥%
10-12-94
13-05-82

01-03-95

05.02.20)C

28.07.20010

15.07.97

+ 20.07.88

Jarpeta VIO
Kalag 5O
Divl office
Divl office
Barmpeta R,
Nalbari FO
Nalbvart HO
Baharihat SO
B ana.cuchi SO
Nalbari HO
Divl office
Divl office
Natbari HO
Divi office
Divl office
1 office
Howly SO
Chenga SO
Zepnto CO
B nrpeta‘HO

It upeta HO

Ka markvihi SO

Larpe a HO



111 Rishoy Rality

11 e Fishor Kr, Talukdar SC

oL aarends s Rarmane

P ovid Mukhtar Al
P10 N Pashan AY
117, Abdul Hakim
18, L Gunindra Pathak
1o,

129, Miatu Das

171, ..Phanidhar Medhi

6. Nagen Rasumatan

. Krishna Kt Das

O O=-(03-57

01-07-71

O Q1-01-60
OC 01-53-52
OC 01-68-54
QT 31-08-38
O 2101-76
OC 31-12:79
(‘;C 21277
OBC 01-06-79
OC 02.07.5%

Ol-Te-81
16-11-93
j 21207

{71207

22-02-96

17-07-03
{7-07-03
17-07-03

17-07-03

25-04-85

Abdu! Khaleque Ahemd OC 01-11-73 22-12-92

123, Gautam Das

124, .. Bijoy Sankar BarmanOC

123

126... Dincsh Pathak

. .Chandan Choudhury OC

SC 01-05-71
$H1-04-80
28-02-80

SC 01-01-61

127, ,.Dharanidhar TalukdarOC 01-03-38

12§ ., Pamen Barman

oBC 31-01-76

179, ., Mahendra Talukdar SC01-01-61

1367, Dilip Kr. Deka

oo Sushd K. Sarma

QC 08-12-51

OC 01-02-359

05-11-95
29-05-0:4
200504
31-12-98,
26-07-80
17-08-04
19-05-R2
01-02-02

01-12-98

011081
16.11.92
D200
31.11.02
EIRENIY
3.1 L02
17.07.03
17.07.03
17.07.03
17.07.03
25-04-83
22-12-92
05-11-95
29-05-04
29-05-04
01-03-04
01-03-04
17-08-04
19-05-82
03-01-06

05-01-05

Naria SO
Deptn. To RO
Fambulpur SO
Rarpata HO
ilurpctu IS [O]
Barpeta Bazar SO
Barpeta HO
Rarpeta HO
Barpeta HO
Nalbari HO
Baghmara BZ.
Mayanbati SO T~
Nalbari HO™
Nalbaui HO
Pathsala 5O
Thamua S.0.
Nalbari HQ
Nalbari HO.
Divl. Office.
Barpeta Road

MDG
Barpeta HO



Office of the ‘~2up(u

N BIA-IS/ICh-1Y

lhe Iouowmg lrmx«uor and Jos i

diate eff

Deparunent of l'm‘h S0 A

" INnibare-78 31330,

1 " .

Name of Officials

Sit Balo Ramn Das-]

2 Sri Bishay Kalia

Present place of « | Plane ..‘*cr\ '
I | ' |
Working, L angrened '
2 {

PA, Nalpani 1O | SPM, Kaiia 50 | Vi
_ N

P
~

liuuzy VRIZ

3

of Post oftices! MNathari Dar peta Divig !i)h‘ a

Date: 21-01-08,

cmarks.

Vice .Su Bishay
Kuhm transfnmd

v

SPM

SPIM, Karia SO Vi, Sanckucin SO

3. | Sri Pagan Al

:PA; Batpeta HO

A Sri Abdul Khaleque | SPM, SPM, Kalgachia 50
g Ahumed Mavanhati SO - il

Rahmah tmnnfcrred

{15

5. 811 Azizur Rahman |

SPM,
Kalgachia

PA. Barpeta HO

n)\. - {

VicgSg Anil € (,ll
Das transferred

0. S Anil Ch, Dag

[ |
PA, Barpeta 110 1 SPAd, Sarupeta SO

-~

7. Sii Hemanta K,
Sarma

6. | Sri Upendra Nath

SPM, Bajali SPAM Thavna SO

i
ST ST

Vive Sii Hemanta

Kr. Surma transferred

FRre

Vice $1i Upendra

SPh, | SM, Dajali
Sarmpeta 5O I Cloltene 8O i Nath Barah
I | e

Vice S1i Dinesh

| Baruah o Coilege SO » _P.jnjmk lransierred
9. Sti Dinesh Pathak SEM, Thana 5G | BE, Vice Sii Rajen lmhla
- f Bhowanmux bu I Uanstmrcd
107 | Sri Rajen Kalia UM, PA, arpeta bics ) Vlue bu Abdul
o 71*!1()w.m)pl_\:_!w e i | Habim lmnslened
. | G S
L. | 8 Abdul Hakim | PA, Barpeta HO DO, Natba | Vice Sn Madan Ch, -

12. | Sri Madan Ch.
N Barman

Sri Ratul Barman
| v

PA

B A hdubful cd 3

|
.*.j
|
|
|
|
1
l
l
L

Aitested

ldvoca_tc, ,

N
1 l g

PA, DO Nalbari | I', *atbari HO { Agnmst vm,am post

' I
‘ ; S RS San ' £
PA, Bidipeta HO | A, Hiha SO I Vice Sti Bichitra

o B ‘ lhtman transferred

I
] ~ - Z’.




AR o

PA, Tihu 5O

SPM,

Sxi Dwijondra Nath
Talukdar

et e e

spPM, Tihw SO

Sri Bhagaban Das SPM, \ 5

e et b e it

SL No 1, 3, 6, 11,
office arrangement.

2 SL Noi6, 7, 13 will get no

own request. ks
. |
3, g Dilip Dekn, SPM,
Sanekuchi SO will join to hig
Copy 0= R 9

1-20, Officials concerned. it

21. | ‘The PM, Nalbahi HO for ix}fuxl]latit>q
No. 1 jmmedialely; and deppte one
Niranjan Deka, SPM, Kamarkuehi 50

. 22, ' The PM, Barpeta HO for ' |
No. 3, 6, 11 and 13 immediately.
. 23-35.

for information mid neeepsary action,
~ onoflice arranggment. ‘
36, The Adelt., D,O‘,,N;\ll‘)al'iL S
37.56. P8 |
57, 'The ASP(HQ), DO, Nalbari.
58, OC. :

‘ P A, Pathsala 5O

PA, Pathsala 50| PA, Malbari 1O

P, Nagrijuh SO

[Camadkuchi SO

“Lgph Tl 50

Sri Akkas Ali SPM,
Pathgala SO I‘
et SR E T R L

gpM, Tamulpur SO

SPhl Fathsala SO
Tamulpur SO \
:g"l'j\/'l'l-’ as the translers

1\\ | .
Sdpekuch.l on  deputition on beutg,  rebeve
or ginal p}r‘;h '

’ inunediately.
J ¢ { . ) . .
uv‘,\fori;mmuxumd pucessary aclion IIe will 1'clfcve SL

\ Vice Kiron Kalito
| (ranslerred

|
| 3
| Against vacant post
|

Vice St Ajit Ch.

Kamarkuchi 50O - i Nedhi transferred
S bt S R |.__,,,.,,,____,._____,__
Sri Ajit Ch. Medhi SPM, SPML Vice S Miranjan

\ Dcka ummferrc_d. ‘

Vice 11 Dwijendra
Nath Talukdar

Vice Sti Bhagaban
Das uansfcrrcd

Vice 511 Akkas Ali
transferred.
PSR Sy

13, 14 and-18 will be relicved lrst to ellect the chain on

are made ali the drtlicial’s

<l T
(L. Dihingja) | i
guperintzndent of Post Offices

Nalbyui Barpetaf‘ S

)i\‘{igm ’
Nalbati-78 .‘33‘5.-

i
and neuesgzu'y\apliun. I-Ic\w' 1'.re eve SL i
P to Kapmatkuchi 3O 110 religve So |

yed v ‘
The SPM, Karig, Sunekuchi, Mayanbari, Foalgachia, Sarupeta, Rajali College, !
“Thamna, Bhowanipur, Tihy! Pathsal, TCamatkuchi, Nagjuli and Tamulput SO - |

YPN, Pathsala and ’l'a.nuu;)w{ will relieve i
|
' |

.l '; ll ! < \

Superintendegt/ SERil
Nalbari*Barpeta: ivision
Malbari-781.335| |

0

RER N
SRl
SRR At

e
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PP AL UMV N G ke 320 1 s DA
Ollice of the Supenniendent ot Post Obiees, Natban Barpeta Division,
Y NMalbari-781337
No. B/A-23/Ch-ll . Dated at Nalban the 26-02-2008.
Applications trom wﬂhn;x othieals ol | "\ cadre aie hereby called for to make
offiviating arrangement in the cadre of IPOs under M athant Bapeta Division.
‘The willing otlicials musl have:
1. Mintmum 5 years of wnununus service compleied m PA cadre.
2. Age limit :- Within 40 years in case of OC and 43 years m case of SC/ST.
3. Ability to ride a bicycle.
4. Salisfactory good record of service,
Application may be submitted n plain paper so as (o reach this oflice on or betore
15-03-2008, ‘ S
& »
] —
( L. Dihingia )
) Superintendent of Post Offices
MNalbari Barpeta Division
Nalbari-781335.
Copy to- '
1. All the PMs/SPMs, Nalbari i3arpeta, vamnn Phey will p!t- ase make wide publicity
amongst the stafl and forward applicaiions.
2 Al Branches, D.O. Natban tor mnloimation
3. Notice Board, 'Iia,lhmi HOMarpeta O Office, Malbat,
= .
Sum-nnlcndcx‘n ol l’Gﬂ%)lhccs
elbari Rapeta Division
Nalbari-781335.
sted



— 24 — | ANMEXVQ - §

¢ Y .
“The Supdt. of Post-oliices wadbari-Barpeta Division, Nalbari, PIN 781335
! .
~ e ' ‘ . )
Through, o
The Postmaster { HSG-) Barpeta O, PIN 781335 '
‘n

Sub o Officiating arrangement of 170

Ref Your lettey No B A-23Ch-1) Dated at Natbari the 26-02-2008

A4 %‘;(.3

Sir - :
Having known from vour esteemed leiter No B/A-23/Ch-IT Dated at Nalbari

the 26-02-2008 1 wish to otfer myself as an applicant foi the officiating Post of
PO = under Natban -Barpeta Division . Necessary credentinls in support of the
officiating post are submiited below for your kind peruzal and favourable orders.

01] Length of service 14 (Foutteen) years

02]  Ageon ithe Date of ;;pplj\ ALion 35 years

03] Cast and community - SIC; Indian

04]  Ability to ride By-Cycle g = 1 can ride By-Cycle | {
05 | Satisfagtory good records of service o Kindly consult C.R. file | j il
06] 15(];}93“0(1 Ql}tﬂif‘i(;micm , et 1L B.Sc.(M) |

3 %
. Should your honour in the cireumstances atated above allow me to officiate
i the Postx of 1PO's 1 shall spure no pains to discharge the duties up to the
catisfaction of the Departnent in every sphere.

Hoped my prayer will be considered.

Date - 10-03-2008 Y our fathfully
. ) . 5 " « \
Place :: Barpeta HO Talepp Wuvwvare Haloy,

( DILIP KUMAR HALOI)
Assit. Postmaster (A/Cs) oftg.
Barpeta Head Office, Barpeta

ATVECat
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) DEPARTMENT OF POSTSINDIA
Ollice of the Superintendent of Post Offices, Nailbari Barpeta Division,
Nalbarni-781335.
No. B/A-23/Ch-1} T Dated at Nalbari the 15-05-08.

Sri Bipin Ch. Talukdar, a NSO Surplus statt redeployed as IPO, Pathsala ( Assam) has
been appointed - and posted  as 'Inspector of Central Excise, Shillong by the Joint
Commissioner (P &V) Central Excise, Shillong vide Joint Commissioner(P&V), Central
Iexcise, Shillong leiter No. F1{32)2/041.11/2081/4 160-64 dated 5.3.2008 and CO/GL. vide
CO’ letter No. SOMFE-282/66  did 05-05.08 has been directed to relicve St Bipin Ch.
Taiukdar, PO, Paibsala to take up his new assignment. As such, the following arrangement
is muade to relicve sn B. C. Jalukdar, PO, Pathsala with x:nnncdi:xtc cliect.

Sn Abdal Khaleque Almed, SPM, Mayanbari SO is promoted on adhoe and
temporary basis to the cadre of Tnspector of Posts and posted as  SDI(P), Pathsala Sub
Division, Pathsala vice Sri Bipin Ch. Talukdar transferred.

Understanding 1s given that the said arrangement in the post of IPOs Pathsala may be
terminated at any time without notice or assigning any reason.

Sl
( D. Dihingia
Superintendent of Post Offices
Naibari Barpeta Division
Nalbari-781335.
copy lo:-
L. The Joint Commissioner (P &V) Central Excice, Shillong w.r.t. his letter No.
LI(32)2/ET.11/2081/4150-64 dated 5.3.2001.

A, e Clued PMG, Assam Circle, Guwahaii for mtormation with reference Lo
CO™ Guwahati letter No. S1aff/1-283/06 dtd 05-05.08.

3. 51 Bipin Ch. Talukdar, IPO, Pathsala who will hand over the charge of Tus
Sub Division 1o Sri Abdul Khaleque Ahmed, SPM, Mayanban SO atler
observing afl the tormalities.

4. Sti Abdul Khalegue Ahmed, SPM, Mayanbaii who will take over the charge
¢f Pathsala Sub Division from $ti Bipin Ch. ‘Falukdar afier obscrving all the
formalities and report compliance.

5-6. The Postmasicr, Nalbari/Barpeta HO for information and necessary action.
The PM. Barpeta HO will relieve Sri Pasan Alj immediately 1o relieve Sri
Ab lul Khaleque Ahmed as ordered eardier.

7. The SLAP), Pathsala for information, .

8. The SPM, Mayanbari SO for information and n/a,

9-10.  PFs. .

11. QcC. ,
Supcnintendét ot Post Ollices

Nalbati Barpeta Division
Nalban-781335.
Attested

M-
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The Superintendent of Post Offices
Nalbari, Barpeta Divisien

Nalbari, Pin — 781335

Through proper Channel.
Dated at Barpeta the 19-05-2008

-~

Sub: Officiating arrangement for the post of Inspector of Post Offices, Pathsala

Sir,

-

Sub- Division. ; {»

| beg to approach you with the following few lines regarding the subject in question for

favour of your kind consideration and justified action.

(1)

(1)

=) ttested
’M/'

Advocate.

that, | ahplied for the post of IPO/Nalbari Barpeta Division on officiating arrangement vide
my application dated 10—03—2008 as called for by your honour from file no B/A-23/Ch-li
dated 26-02-2008. The application was duly forwarded to your office by Postmaster
Barpeta Head, Post Office vide letter no. A-l/staff/Misc/Corr dated 11-03-2008.

that, it is learnt from your memo no B/A-23/Ch-Il dated at Nalbari the 15-05-2008 that Shri
Abdul Khaleque Ahmed, SPM Mayanbari S.O. has been selected for promotion on adhoc
and temporary basis to the codre of Inspector of posts and posted as Sub-Divisional
Inspector (P) in the Pav scale Rs. 5500-175-9000 without application of conscience to my
application and my credentials.

that, | was appointed as PA/Nalbari Barpeta Division on 03-01-2994 and passed the PO &
RMS Accountant Examination in the year 2005. | have been working as Accountant,
Barpeta HO since 08-11-2005 and now working as Asstt. Postmaster (A/C's) wef 23-03-
2008 in the seale of Pay Rs. 4500-125-7000.

that, | was pemitted to appear in the IPO/IRM Examimation under Roll No. ASM/IPPO
27/99 in the year 1999, under Roll No ASM/IP-74/06 in the year 2006 and under Roll No.
ASM/IP-04/2007 in the year 2007. But owing to my iliness | could not sit in the
examination in the year of 288858 2006. As | did not applied for withdraw my candidature
in the year 1999 & 2007 it is treated as appeared as per Rule — 5 of P&T manual vol-IV
(Estéblishment).
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(5) that, in your memo B/A-23/Ch-Il dated 26-02-2008 four conditions for posting in the
vacant post of IPO/Nalbari Barpeta Division were given. | fulfilled all the four conditions
.Most of which has been verified by the concerned DDO qu"?ny Service Book. Moreover |
am the bonafide employee in the Division beyond doubt.

(6) that, Shri Abdul Khaleque Ahmed was appointed as PA in Mahur S.O. under Cacher
Division and subsequently transferred to Nalbari Barpeta Division and Posted as SPM,
Mayanbari so in the time scale post of Pay scale 4000-100-60000 on 28-08-2003.

(7) "that, as per Rule 38 of P & T manual volume IV (Establishment) Shri Abdul Khaleque
Ahmed is Junior to me on 28-08-2003. In gradation list for the year 2006 his name is
shown at SI. No. 122 against my SI. No. 81 in the seniority position. Further as he came
as PA according to terms and conditions of Rule 38 he is in no circumstances entitled to
any beneficial advantage in this Division for being Junior. As per 38(4) any special
privilege to which an official may entitle by virtue of his position in the Gradation list of the
unit from which he is transferred will ordinary be forfeited on transfer to New Gradation
list.

(8) that, Shri Abdul Khaleque Ahmed might have ‘appeared in IPO/IRM examination but he
lost everything of that very Division after coming to this Division under Rule.38. So, he
cannot claim for any beneficial advantage and his seniority cannot be counted in this
Division.

(9) that, it is a matter of regret that, | have been deprived of holding IPO/Pathsala Sub-
Division despite my application submitted to your end before 15-03-2008 through proper
channel.

(10) That, Sri Abdul Khaleque Ahmed is purely Temporary Official in this Division whereas |
am a permanent official and substantively appointed as Postal Assistant in the scale of
Pay Rs. 4000-100-6000 vide your letter no. B/A-30 dated 25-06-2004. It has been
assessed that Shri Abdul Khaleque Ahmed has no right to claim any beneficial advantage
in this Division in aii respects until and unless he could not be treated as senior to me.

(11) that, Sri Abdul Khaleque Ahmed was previously transfer to Kalgachia so vide your memo
no. B/A-13/Ch-IV dated 21-01-2008 as time scale Sub-Postmaster in the scale 4000-100-
6000 and that memo was not modified before he was promoted on adhoc & temporary l

Basis as IPO/Pathsala Sub-Division. This is the absolutely stigma on the part of
administration.

Under the circumstances stated above you are requested kindly to review the
posting order of IPO/Pathsala Sub-Division and consider my application by accounting all

points and allow me to work as IPO/Pathsala Sub-Division on adhoc & temporary basis.
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Should your honour be kind enough and consider my case and post me as
IPO/Pathsala Sub-Division as officiating arrangement | shall spare no paints to discharge

my duty up to the satisfaction of the Department.

Your Faithfully,

Dadop Waware H o\0)
Sri Dilip Kumar Haloi
APM(A/C'S) Officiating
Barpeta, H. O.




